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4" 23.1 .02 	On the prayer of Mr. 	I.OaEgupta,. 

aed COUSB1 for the applican,, 	the 

caseis adjourned to 11.2.2002 	for 

hearing, 	. 
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m b' 

2.2002 	 Heard 	the 	learned 	counsel 	for 
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tne partLes. Hearing concluded. Judgment 

delivered in open court, kept1  in separate 

sheets. The application is allowed. No 
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Date of Decjsjon............ 

HRhn130others 	
Petitioner(S) 

Mr A. Dasgupta and Mr S. Bhuyan 	

Jdvocate for,  the 
Petjtjoer(s '-Versus... 

The iJnion of India and others 	

Res1 .rid ent 

lrA.LChoudhury, Add]. C.G.S.C. 

AdVQC2 t i for the 
RE 3pond ent C 

THE HON I B'LL MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THE HJ'BL 	MR K.K.SHARMA, ADMINISTRATIVE MEMBER 

1. thethêr Reporters of locai
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2 	
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Whether their Lordshjps wish to see the fair 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.353 of 2001 

Date of decision: This the 11th day of February 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharrna, Administrative Member 

Shri Heeralal Rawath, 
Sector - B Dinjan CAntt., 
Station Headquarter, 
P.O. Panitola, District- Dibrugarh, 

and 30 others 

By Advocates Mr A. Dasgupta and Mr S. Bhuyan. 

- versus - 

The Union of India, represented by the 
• 	Secretary to the Government of India, 

Ministry of Defence. 

The General Officer Commanding, 
2 Mountain Division, 
C/o 99 A.P.O. 

• 	3. The General Officer Corn manding, 
4 Corps, C/o 99 A.P.O. 

4. The Corn manthng Officer, 
2 Mountain Division, 

Ordnance Unit, 
C/o 99 A.P.O. 

By Advocate Mr A.K. Choudhury, AddL C.G.S.C. 

...... Applicants 

......Respondents 

0 R D E R (ORAL) 

CHOW DHURY. J. (V.C.) 

Confer rn ent of te m porary status has again surfaced in this 

proceeding in the following circurnstances: 

The applicants are thirtyone in number. They claim that 

they worked under the respondents as casual labourers continuously 

and intermittently for more than 240 days. But, instead of conferring 

them temporary status as per the Scheme they were thrown out of 

the department. 
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From the materials cited in the application it appears that 

these applitants were selected as casual labourers on daily wages 

through the Employment Exchange and to that effect appointment 

orders were issued on 1.12.1997. In para 4(viii) of the application the 

applicants indicated the period of service rendered by them in 1998. 

Though they averred that they worked for more than 240 days in a 

year, save and except the statement they have not shown the specific 

period they worked in a year. From 28.4.2001 the applicants were 

not allowed to work and verbally they were told that they were 

terminated from service. It was also av'erred that after the termination, 

steps were taken by the respondent authority for recruiting casual 

labourers on daily wages through the Employment Exchange. The 

Employment Exchange put querries to the respondents as to whether 

the respondents would provide any preference including age factor 

to the ex casual labourers who worked in the department for a 

considerable period. Failing to get appropriate re m edy the applicants 

sub mitted representations before a number of authorities including 

the Ministry seeking relief. As nothing happened they moved this 

Tribunal praying for a direction on the respondents to consider their 

case for regularisation in service. 

The respondents sub mitted their written statement denying 

and disputing the 	claim of the applicants. In the 	written statement 

the respondents 'stated that the 2 	Mountain Division 	Ordnance 	Unit 

was responsible for providing logistic support to all the Units dependent 

on it. The work load of the Unit had increased manifolds as a result 

of additional role assigned to the Units in counter insurgency operations. 

The dependent Units were spread over vast areas and located in remote' 

areas of Upper Assam and Arunachal Pradesh. As a result, to overcome 

the shortage of manpower sanction was sought from the higher authority 

to em ploy portersf1abourers on daily wages on a required basis to tide 

over the additional work load of non-routine nature. The formation 

headquarters had accorded sanctions to the Unit for opening of supply 
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and services Imprest Account Budget Head 105 (F) with effect from 

15.9.1997 for employment of civilian labourers and porters on daiLy 

wages. The names of the candidates were obtained from the District 

Employment Exchange, Dibrugarh. A Board of Officers was convened 

to assess the suitability of the candidates and to reco m mend names 

for employment as labourers on daily wages. These labourers were 

e u ployed only to perform the tasks of non—routine nature like clearance 

of grass to avoid fire risk during sum mer and also for monsoon stocking 

of detachments located across the rivers. They were paid for the actual 

number of days they were employed in a month out of supply and 

Services Imprest Account allotted by the formation Headquarters. It 

was specifically averred that the daily wages were paid as per the 

attendance register. As regards grant of te m porary status, it was 

averred that the te mporary status was not granted as thee was no 

provision. It mentioned the communication vide letter No.15225/Org 

4(CivXa) dated 29.1.1998 issued from the Adjutant General's Branch, 

Army Headquarters, New Delhi, wherein it was stated that granting 

of temporary status to the casual labourers was a one time affair 

and it was applicable in respect of those casual employees who were 

in service on the date of notification of the Scheme i.e. 10.9.1993 

and had rendered one year of continuous service with 240 or 206 

days as the case may be on that date. In reference to seeking for 

additional persons, the respondents did not dispute the requisition for 

sponsoring additional persons by the establishm ent of 2 Mountain Division 

Ordnance Unit and that it was forwarded to the District Employment 

Exchange, Dibrugarh on 22.6.2001. However, in the meantime the 

necessity of employing additional persons was reviewed and since the 

necessity was not felt the process was discontinued. It was also stated 

,thatduring that period the regular troops were made available for 

 extra work. Since the combatant manpower was readily available 

and it proved to be more economical to the State the Unit management 

decided to stop employment of the porters in future. 
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4. 	We have heard Mr A. Dasgupta, learned counsel for the 

applicant and also Mr A.K. Choudhury, learned Addl. C.G.S.C. at length. 

There is no dispute at the Bar that the Scheme for granting tern porary 

status was introduced to regulate the em ploy m ent of casual labourers 

in a fair manner and to avoid victirnisation or unfair labour practice 

in conformity with the consistent legal policy laid down by the Supreme 

Court on this matter. The Grant of Te m porary Status and R egular.isation 

Scheme of the Government of India, 1988 was introduced for 

engagement of casual labourers in Central Government offices keeping 

in rnind the decisions of the Supreme Court, more particularly the 

decision in Surinder Singh Vs. Engineer-in-Chief, CPWD, reported in 

(1986) 1 SCC 639. The whole Scheme was intended to provide work; 

to these casual labourers on a continuous basis and to make these 

casual labourers regular subject to availability of vacancies. The 

aforesaid Scheme was again followed by the 1993 Scheme for 

confer m ent of tern porary status on all casual labourers who were in 

e in ploy rn ent on the date of issue of the 0. M. and who have rendered 

a continuous service of at least one year, which means that they must 

have been engaged for a period of at least 240 days (206 days the 

case of offices observing 5 days week). Such casual labourers who 

acquire temporary status will not however, be brought on to the 

permanent establishment unless they are selected through regular 

selection process for Group 'D' posts. The notification itself indicated 

that the guidelines contained in the O.M. should be followed strictly 

in the matter of engagement of casual employees. The entire Scheme 

was introduced with the avowed object mentioned above. Such a Scheme 

cannot be termed as a one-time measure as was submitted by Mr 

A.K. Choudhury, learned AddL C.G.S.C. A decision on this issue has 

already been rendered by the Full. Bench of the Central Ad ministrative 

Tribunal in 0.A.No.1146-Hp-96 decided on 3.10.2001. The Schemes 

were 	introduced as per the 	constitutional mandate 	and in response 

to the decisions of the Supreme Court. As alluded earlier the Scheme 

H 

w as.......... 
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was introduced to protect the working force. When there is a perennial 

nature of work, in those instances the labourers who are engaged are 

to be conferred with te m porary status. It is for the authority to take 

a decision in the matter in the light of the Sche me. In the instant 

case, the respondent authority was smarting under the misconception 

that the Scheme of 1993 in itself was a one-time •Scheme. The Scheme 

is still existing and the casual labourers working under the departm ent 

are to be conferred with te m porary status, that is the pure and sini pie 

meaning of the Scheme. We, therefore, remand the matter to the 

concerned authority '  to examine the case on merits in the light of 

the Sche me of 1993 and in so doing the authority should take note 

of the services of the all the workers who worked for 240 days without 

taking note of the artificial breaks. The department will be free to 

take a decision on the subject on merit, keeping in mind its need, 

the available work force and the object of the Sche me. The respondents 

are directed to co m plete the exercise within four months from today 

and pass necessary speaking order as per law. 

5. 	The application is allowed to the extent indicated. No order 

as to costs. 

nkm 

( K. K. SHARMA ) 
ADMINISTRATIVE MEMBER 

( D. N. CHOWDHURy ) 
VICE-CHAIRMAN 
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tl  IN THE CENT PAL AE44INI 

0.A 353 /2001 

PARTICULARS OF THE APPLICANTS 

1. Sri Heeralal Rawath 

• S/c. Sri .Ramdeo Rawath 
Sector .- 	 IDinjan Cantt. 

Station Head Quarter , 

• P.O- Panitola , Dist- Dibrugarh 

2, Sri Rubul Nout 

s/c Sri Pulin Mout 

viii- Dongerchuk 

P.O. Bishmile 

P.S. Chabi.a 

District - Dibnigarh 

Pin - 786184 • 

3 • Sri Ume sh KurM r 

S/C Late Rain Kurnar 

Kharjan T.E , 14. NO. Line 

Dist - Dibiugarh • 

4. Sri Kiran Go swami 

s/c Late Ramdas Baisnab (Adoptive Father ) 

Viii - Kajani Ban 

P.O. Dinjan , P.S. Chabua 
• Dist - .Dibrugarh 

5 • sri Upëndra Raut 	• 

5/0. Sri Shiv Cha ran Raüt 
• 	

. C/0 Jayram Store , 

Viii - Kajani Ban. , P.O. Dlnjan , 

• 	 . P.S. Chabaa 	Dist - Dibrugarh • 

Conted.. 2 

4 N 

- 
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LG:J 
Sri Mohari Tanti 

SIO Rajender Tanti 

Viii- Dinjan ( Gher1thi1sti ) 
P.O. Dinjan , P.S. Chab.ia 

District - Dibrugarh . 

Sri Jairnangal Rawath 

Sb. Sri Rarnbiraji Rawath 
Sector - B , Dinjan Cantt 

P.O. Dinjan., P.S. chab.ia 

fist - Dibrugarh 

84, Sri Phonen Gogoi 

3/0. Late Monurarn Gogoi 

Viii- Pubdeodhaigaon 

P.O. Chabia , P.S. Chabu.a , 

fist - Dibrugarh Pin - 786184 

• 9. Sri Kanak Das 

S/O. Sd. Bhoia Ram Das 
SectorB , Dinjan Cantt. 
P.O.Dinjan , 

District - Dibrugarh , Pin - 786189 

10.Sri Kaliash Yadav 
SIO Munriu Yadav 

Viii. Dinjan ( Gherkhi Basti ) 

P.O. Dinjan , Distrcit - Dibrugarh 

Pin- 786189 • 

11.Sri Hiralal Kurrni 

S/O Late Kalipada Kurrni , 

Viii- Chaklivoria , P.O. Panito].a , 

P • S • Chabaa , District - ]Dibrugarh • 

12 • Sri Nar Baiadu r Thapa 
s/o. Sd. Mon Bahadur Thapa , 

Viii - Dhigalibari. ,Baghbari , 

P.O. Panitola ,. District - Dibrugarh . 

Conted.,. 3 
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13. Sri Deve shwar Ku rmi 
s/o sri Hernonath Kurmt 
Viii - Chakiivoria 

P.O. PartitOla , Dist- Dibrugarh . 

14. Sri Tenzeng Das 

Sb, Late Kushal Das 

Vii]. & PO. - Chabua 

DIst - Dibrugarh 

Sri Jiten Sarkar 

510 sri Dinesh Sarkar 

Viii - i1irigaon , P.O. Mulukgaon , 
P.S. Chabia , Dist - Dibrugarh 

Sri Chilan Duarah 

5/0 Sri Ane swa r Duarah 

Viii - Chatiagaon , P.O. Chatiagaon 

Chabua , Dist - Dibruqarh 

17 • Sri Loknath Baruah 

8/0 Sri Dondee Baruah 

Vii]. - Gorpara GaOn , 

P.O. Gorpara ( Dikhorn ) 

Djst - Dibrugarh 

sri Robin Das 

8/0 Sri Bhubui Das 

Vi].]. - l3hardhara 

P.O. - Bhardhara ( Kanjichowa ) 

Dist - Dibrugarh 

Sri M1&1 Das, 

5/0. Late Phukan Das 

viii- Morichagaon , P.O. Chetiagaon , 

ha1:*ia , Dist - Dibrugarh 

Conted.. 4 
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sri Kadam Phukan 

5/0 Sri Malok Phukan 

Viii - chetiapathar 

P.O. Rangchangi , P.S. Chabia 

Dist -Dibrugath 

Sri Ruparn Das 

5/0 Late Sunshwar Das 

Viii - Morichagaon. , P.O. Chetiagaon ( Chabua ) 

Dist - lDibrugarh 

Sri Bijay GOgOi 

SIO Naren GogOi 

Vii]. - Chetiagaon 

P.O. Chetiagaon (.Chal*ia ) 

Dist - Dibrugarh 

• 	23. sri Ranjan Saikia 

• SIO Sri Kamleshwar Saikia 

Viii - Pu].unga, P.O. Chabua 

P.S. Chab.ia', Dist - Dibrugarh 

24. Sri 

• 

Binod Das 	 - 

slo sri surjya Das 

Viii - Môrichagaon , P.O. Chetiagaon 

P.S. Chab.ia , Dist - Dibrugarh • 

25,, 	sri aajib Rajkhowa 

5/0 Sri Rajen Rajkhowa 

Viii - MudoigaOn , P.O. Bogdung ( Panitoia ) 
• 	- 	 Dist - Dibrugarh , Assam , 

Pin - 786183 . 

26 • Sri Arnit Tanti 

S/0. Late Bharat Tanti 

Viii - NagaOfl ( Basti 	)) 
P.O. Dinjan , P.S. Chab.ta 

Dist - Dibrugarh 

Conted... 5 
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Sri Bird Dliii ngia 

S/0 Sri Susen Dihingia 

Vii]. - Dihingiapar 

P.O. Dinjay Satta t  Chabia ) 

Dist - Dibrugarh 

Sri Atul Chetia 

s/0 Sri Lubeshwar Chetia 

Viii - BOgoritoliagaon 

P.O. Mohrnara ( Dhikom ) 
Dist - Dibrugarh 

I 

Sri Puiena Prashad 

S/C Sd. Fiarilal Prashad 

Viii - Kajani Ban , 

P.O. Dinjan , P.S. Chab.ia 

Dist - Dibrugarh 

30, Sri Kuiendra Gogol 

SIO Sri Ghonen Gogoi 

Viii - Naharani , P.O. Borchapud. ( Panitola ) 

Dist - Tinsukia 

31. Sri Manik Chetia 

S/O Late Bueshwar Chetja 

Vii]. - Chetiagaon , P.O. Chetiagaon , 

P.S. Chabua , Dist - Dibrugarh • 

PARTICULARS OP THE RESPONDENTS. 

Union of India 

( Represented by Secretary to the Govt. of India , 
Ministry of Defence ) 

General Officer Commanding 

2 Mountain Division 

dO 99 A.P.O. 

Conted, 6 
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General Officer Commanding 	 I 
• 4 Corps, C/O 99A.P.O 

Commanding Officer 

2 Mountain Division 

Ordinance Unit 

dO 99 A.P.O • 	 • 

PARTICULARS FOR WHICH THE APPLICATION I S MkDE :- 

This application is for absorbtion of the applicants 

• 	in the e stabi i shrne nt of 2 Mountain Division , Ordinance 

Unit , Dinjan by conferring Temporary Status and for re - 

gulatisatiôn as Mazdoor 

JURISDICTION OP THE TRIBUNAL 

This application is within the JurisdictiOn of this 

NOn' ble Tribunal • 

LIMITATION - 

This,application is within the period of limitation. 

4 • FACTS OF THE CASE :- 

1) 	That the applicants are citizen of India having 

their permanent place of residence as indicated above .h 

This application is with respect to a Common Cause of 

action for absorbtion and grant of temporary staths and 

regularisation of services of the applicant • Accordingly 

the applicants crave leave of this Hon'ble Tribunal under ,  

Rule 4 (5 )(a)  of Central Administrative Tribunal Procedure 

Rules , 1987 to file this application. 

Conted.. 7 
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I 
That the applicants are unenlojuth having 

their registration in Dibrugarh errp].oynt exchange 

That in the year 1997 the authorities of 2 MTN DIV, 

Ordinance Unit sent requition to the local employment ex - 

change for sponsoring names of candidates for recrinent 

of casual mazdoors • Pursuent to that the applicants were 

sponsored by their employment exchange directing them to 

appear before the Commanding Officer 2 MTN DIV, Ordinance 

Unit on 14,10.97 , 15.10.97 & 16.10.97 • 

A copy of the letter dtd. 13.o.97 

issued by the Asstt. Director of Employ-

ment Exchange , Dibrugarh to one of the 

applicant isannexed hereto and marked 

as Annexure - 1 

That on receipt of the aforesaid letter the appli-

cants appeared before the interview Board • All of them 

succeeded after getting qualified in physical test ,viva - 

voôé etc. 

That the applicants were selected for employrrent 

to the post of Casual Labour • Appointment Orders with re s- 

pect to applicant no. 1 to ax were issued by the Commanding 

Oflicer 2 MTN DIV, Ordinance Unit on 1.12.97 • They were 

directed to join their duties on and from 2.12.97 and accor-

dingly they joined their duties on 2.12.97 

Copies of the appointment letter 

issued by Commanding Officer is annexed 

as Anrxure - II series . 

Conted., 8 
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That the applicants no. 29,3041 wIre in the waiting 

list for appointment • However they were subsequently appoin-

ted in the month of April , 1998 • The applicant no. 29 & 30 

join their duties on 23.4.98 • The applicant no. 31 join his 
duties on 28.4.98 • 

 That since the date of joining the applicants had 

been rendering their continuQus service without any inter - 

ruption 

That from 2nd Dec. 1997 to March 1999 , the appli- 

cants were paid their full wages for all working days excepts 

sunday and holidays • During this period all these applicant 

had conpieted more than 240 working days 
. f rom April 1999 to 

28th April 2001 though the applicant had been continuously 

working for all working days but unfortunately on record 

they shown to have worked 19days in a month • This was done 

with an oblique motive to frustrate their claim for regula - 

risation after having tenporary státh • Be as it nay the 

applicant completed more than 240 working days in a year • Tie 

applicants have been able to collect the number of working 

days as recorded in the attendant register maintained by the 

authorities from Feb 1998 to Dec 199 • It appeare from that 

attendant register that applicants had completed more than 

240 working days in the year 1998 • Details particulars 

number of days worked by the applicant in each month commencjng 

from Feb 1998 to Dec 1998 are furnished below in the tabuler 

form - 

Contec3.. 9 
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The applicants begs to state that according to 

rule in Force a casual employee after wor1ing• 240 days 

is entitled to have temporary status • They are also 

entitled to be regularised in the service • In the ins-

tant Case though all applicants had completed more than 

240 working days in a year , bit , they ,  were not confe-

rred with the temporary status • All these applicants 
/ 

are entitled to have to their monthly wages at per with 

the regular errp loyee in their initial scale on completion 

of 30 working days in a month • These ISene fit of tempo - 

rary status were not extended to the applicants • They 

were paid with their daily wages as being paid to the 

other casual labourers • Which is for less than their 

actual entitlement • They were also entitled to be regu - 

larised after having the temporary status • 

That from 28th April 2001 the applicants have nd 

been allowed to work • All of them were terminated from 

their services by verbal orders of the Concern Officer 

under whom they had been working . 

That though the applicants were dis.-engaged but 

the concern authority sent requisition for sponsoring 

some persons for engagement of casual labour in the 

establishment of 2MNT Division , Ordinance Unit , C/O. 

99 A.P.C, where the applicant had been working as casual 

employee vide their notification No. CIV/EST Dt.2nd Juie 
2001 

Conted .1.11 
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/ 
The applicants repre seated their Casd before the 

Employment Exchange authority who espoused their cause so 

that they may have preference in engagement of casual 

employees in the 2 MoUntain Division ., Ordinance Unit 

Accordingly , Assistant Director Employment , District 

mp1oyment Exchange , Dibrugarh vide his letter no.ACT/27/ 

2001/1650 Dt. 3.7.2001 intimated the Cmand1ng Officer 

2 Mountain Division , Ordinance Unit seeking classification 
whether the applicants sou1d have preference, in engagement 

of casual labour in that establishment . 

A copy of the letter dated 3.7.2001 

issued by The Assistant Director of Employ.. 

meat , District Employment E:xchange • Dii,-. 
rugarh is annexed hereto and marked as 
Annexure 

. That on receipt of that letter dated 3.7.2001 
the Conrnanding Officer had not proceeded to engage casual 
labour in his estab1isent 

The applicants represented their case before 

the Honble Minister Defence and subrritted a representation 
They also requested the Office bearers of Ordinance Mazdoor 

Union at Dinjan to espoused'their cause befpre the higher 
authority for the purpose of their engagement with cbase - 
quential benefits • The steps are also taken by the Union 

to approach the higher authoriry , but nothing has been 
done so far 

Coated.. 12 
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A copy of the representationjsub-nitted 

by the applicants beEore the Hon'ble Minister 

Defence is annexed hereto and marked as 

Annexure - IV 

5 • 	GROUNDS WITH LEGI PRO VI SIONS 

Being highly aggrieved by the action of the Respondents, 

the applicants prefer this application on the f011owing amongs 

other grounds - 

For that according to the rule in force a casual 

worker on rendering 240 days of continuous service in a year 

is entitled to grant of temporary status which isna pre-requi-

site for regulEition of service of a casual workers • This is 

a scheme framed by the Central Govt. called as casual jabouress 

( Grants of Temporary Status )scheme of Govt. of India -which 

is applicable to the defence establishrrent where civilians are 

working • This grants of temporary status beings a casual 

employee within a Zone of regularisation which takes place in 

a phase manner • Till regularisation certain rights are con - 

Lerred .to him ensuring higher rate bf wages and mare security 

of service, that being avail by a Ordinary casual employee •In 

the instant case all applicants rendered 240 continuous days 

of work and as such they are entitled to for grant of tempo - 

rary status and regularisation • 

For that the aforesaid Govt. zf Scherre provides 

that a casual worker conferred with temporary status cannot 

be dismissed or disengaged otherwise by virtue of their long 

Conted... 13 
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/ 
continuous service acquired the right for grant 6f temporary 

status and as such they should not have been disengaged from 

their service in the manner they were disengaged . The action 

of the respondents is absolutely illegal and against the pro-

cedure established by law . 

Co For that the service of a casual worker who ren 

dering 240 days  of continuous service in a year cannot be 

terminated without issuing a notice of retrenchment and paying 

adequate compensation according to the rule in Eorce • Terrni - 

nation of service of any worker without following the afore'-

said mandatory provisions of law amounts to illegal terrnina - 

tion and such workers is entitles to be reinstated with full 

back wages • The applicants in view of his long continuous •ser-

vice work entiled for a notice of retrenchment and adequate 

compensation but the sarre was not done and they were removed 

from his service • This action of the Eespondents is against 

the mandatory provisions of law and as such the applicants is 

entitled to be reinstated will full back wages 

DRTAILSYOF REMEDY EXHAUSD - 

The applicants begs to state that they preferred a 

representation before the Hon'ble Minister Defence but till 

today nothing has been done 

MATTER NOT PENDING BEFORE ANY COURT/TRI BUNAL 

The applicant declare that he has not filed any appli - 

cation before any court or Tribunal for adjudication of this 

case • 
Conted... 14 
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8. FELIEP SOUGHT 	

) 

The applicant , therefore , prays that this Hon'ble 

Tribunal may be pleased to - 

1) 	To direct the respondents to reinstate the 

applicants With full back wages in the post of Casual 

Mazcloor at 2 MTN Division , Ordinance Unit . 

ii) 	To direct the respondents to confer temporary 

status to the applica4t in accordance with the rules in 

force and regularisation . 

iii), To pass any further or other order or orders 

as this Hon'ble Triinal may deem fit and proper . 

9' INTEFIM RELIEF PRAYED FOR 

The applicant does not pray for any interim relief 

PARTICULARS OP I.P.0 

I.P.O Number 

Date of Issue 

To sthorn payable 

Payable at 

- 76  
- 22t) 

- The Regi stra r , CAT 

- Guwahti . 

DOCUMENTS 

Detailed partticulars of the documents are indicated 

in the Index of this application . 

••,•• Verification 

* 



VERIPI CATION 

I, Sd. Ru1il Maut , Son of Sri PulinMaut 

aged about 25 years , reâident of village -Dongerchuk, 

P.O. Bishmile , P.S. Chabua , District - Dibrugarh , 

Assam do hereby declare and verify that the statements 

made in paragraphs .1, 	tsJ  VL,)ç JXI 	 are true 

to my knowledge and that made in paragraphs Iii, V,,Vi 1  

•vm1 ,d,li,t' are true to my information derived from the 

records and rest are my humble submission before this 

Hon' ble Tribunal 

I sign this Verification on this theZ9 th day of 

August , 2001 at Guwahati e 

LI 

1 
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Annexure.t 

Sl.No. 10 .  

GOVERNMENT OF  ASSAIl 

DEP4RT1lENT OF LABOUR & ELOYI€r 

DISIRICT ELOYMENj EXOjANGE : DIBRUGARB. 

WO0ACT/60/97/ 3620- 770 /97 dated Dibrugarh the 13/10/97. 

To 

ri Hirala]. Riat 	 C 3113/96/90) 
'I 

Sub 	ecrujtment Of Casu1 Labour 
/ 

Your flame has been forwarded to the Canmanding 

Officer 1  2 MTN Div. Ord Unit dO 99 APO for a post of 

Casual Labour. 

You are advised to report to him on 14th 

Oct/97 15th Oct/97 and 16th Oct/97 at tO A.M. for 
iptervjew/test. 

Sd/- Illegible, 

13.10,97 

C Mrs. S.Khatun ) 

• 

	

	 Asstt.Djrector Of Employment . 

District. nployment Exchange :I)ibrugárh. 

'S...... 



REGD BY POST 

2 Mtn. Div. Ord .Unit 

/ 
	 dO 99 UO 

270503/CIV/EST 	 01/Dec'97. 

RabulNout 	 I  
• 	 Dinjan Tiiiali 

P.O. Dinjan 

Dibrugarh, Assam. 

PPOI NENT LETTER -  

• 	1. 	You havebeen selected for employment to the 
post of Casual Labour on Daily Wages (Nerric rates) 
@ Rs. 40.80 per day. 

Your employment is for the working dy 

present at the time Of morning mustering (0800 hrs) and 
your Services commence from 02 December, 1997. 

Payment will be made in the first week of the 

follc'iing month% only for the number of days you were 

actually employed in the previous mouth. 	• 

The employment is subject to police verification, 

/ 

Sd/-Illegible. 
/ 

(VKSharma) 

col 

COmma r1 ing Cffic er, 

ptow 

( 
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S 	

/ 

Annexurei 

REGD BY POST 

2 Mtn .Div • Ord Unit 

C/099Ap0 

01 Dec'97. 	 - 

270503/CIV/EST 

UmeshKumar 

- 	 Viii- Kharjan 

P.O. Bagdung 

Dibrugarh .A8sam. 

APPOINTMENT LETPER  

YOU have been selected for employment to the 

post of Casual Labour on Daily Wages (Nerric rates) 

@ Rs. 40.80 per djy. 

Your employment is for the working day on which 

you arepresent at 4 the time of morning mustering (0800 hrs) 

and your service commence from 02 December, 1997. 

Payment will be made in the first week of the 

fQllowjng month only for the number of days you were 

actually employed in the previous, month, 	 S  

40 	The employment is subject to police verifjcation. 

Sa/- Illegible 

• 	 (VI(Sharma.) 

Co.I 

- 	COmmazding Officer. 	 : 
- 

. . . S. 

- 



j 
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REGD BY POST 

2 Ntn.Div. Ord Unit 

C/099AP0 

' 	 OlDec 197. 

270503/ cIV.ESt. 	 - 

* 	S. 	Hiralal Rawat 

Viii- Dinjan Tinali 

P.O. Dinjan 

Diet.' Dibrugarh Assam. 

- 	

APPOINTMEE LETTER 
 

you have been selected for employment to the 

post of Casual Labour on Daily Wages 
( Nerric rates) 

@ Rs. 40.80 per day . 

Your employment is for the working day on 

which you are present at the time of morning musteriqg 

(0800 hrà) and your services commence from 02 December, 1997. 

Payment will be made in the first week of the 

following month only for the number of days you were 

• 	actually employed in the previous month. 

49 	The employment is subject to police verification. 

Sd/Illegible, 

- Co.1 

AwW 
Commanding Officer. • 	

. • 	 I  

~1• 	
S 

I 
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Annexure 

REGD BY POST 

2NtnDivOrd Unit 

do 99APO 

01/Dec97. 

270503/CIV/EST 

Kiran GOswami 	 - 

Vill.-Dinjan Tinali See'B' 

P.O.Dinjan 

Dibrugarh, • Assam. 

APPOflWME71 LETTERS 

You have been selected for employment to' the 

post Of Casual Labour on Daily Wages (Nerric rates) @ 

Rs. 40.80 per day. 

Your ønployment is for the working day on which you 

are preent at the time Of morning mustering (0800 hr) 

and your services commence from 02 December 1997. 

	

4. 	Payment will be made in the first week of the 

following month only for the number of days you were 

actually employed in the previous month. 

	

4. 	The employment is subject to police Verification. 

Sd/- Illegible, 

(VKSharrna) 

col 

/ 	 COrnrnazing Officer. 

• . . • S 



/ 

Armexure-. 

GD BY POST 

2 Z1tn. Div. Ord Unit 

C/O99ApO 

270503/CIV/EST 	01 Dec'97. 

• 	 Upender Raut 	 - 

Vill-.Sajn Bhrihar Tola 

P.O.Saj.n Via I(anti 

DiSt-.Zluzzafarpur (Bihar) 

	

A?2OINI'MT LETTER 	/ 

1. 	You have been selected for employrnentto the post 

Of Casual Labour on Daily Wages (Nerric rates) • Rs.40.80 

/ 

• 	 2 • 	Your employment is for the working day on which ycu 

are present at the time of morning mustering (0800 hrs) 

and your services. commence from 02 December, 197. 

• 	 3. 	Payment will be made in the first week of the 

following month only for the number of days you were 

actually employed in the previous month. 

40 	The employment is subject to Police Verification. 

d/- Illegible 
• 	

(VKharma) 

0l 

Command in g Officer. 

I- - 



40  

Annexure- 

REGD BY ROST  

2 4tn Div Ord Unit. 

C/O99ApO 

01/December, 1997. 

270503 /cIV/EST 

Nohan Tanti 

Viii- Dinjan Tinali 

P.O.Dinjan 	 - 

Dibrtqarh, Assam. 

APP0INTENT LETTER 

You have been seiectdd for employment to the 

post of Castial Labar on Daily Wages ( Nerricrates) 

@ Rs. 40.80 per day. 

Your employment is for the working day on which 

you are present at the time of morning mustering 

(0800 hrs) and your services ccwmence from 02 Decnber, 

1997. 

Payment will be made in the first week of the 

following month only for the number of days you were 

actually employed in the previous month. 

The employment is subject to Police Verijication. 

Sd/- Illegible, 

(V1Carma) 

CO-i 

Commanding Officer. 



Annexure- 

REGD , POST 
2 Mtn • Div Ord Unit 

	

• 	 c/099Apo 

270503/cIV/EST 	 O1/Decernber, 1997 

Jai Ilangal Raut 

Viii- Dinjan 

P.0, Dinjazi 

Dist-Dibrugarh, Ass am. 	 - 

- 	 POINr4ENI' LETTER 

You have been selected fok emplóymt to the 

post of Casual Labour on Daily Wages ( Nerric rates) 
@ Rs. 40,80 per day. 

• 	 2. 	Your employment is far the warking day on whicW 
YOU are Present at the time Of morning mustering 
(0800 h±s) a1 	CA1 services conunezièe from 02 December, 

-. 	1997. 

Payment will be made In the first week of the 

following month only for the number of days you were 
actually employed in the p±evioj 	, 

The employment i subject to Police Verification. 

• 	 Sd/- Illegible, 
S 	

C vX Sharma  

- 	 S 	
Col 

S 	Commanding Officer. - 

••... 

	

• 	
l 

S 	
S 



nnexure- 

D BY PCST 

• 2 Ntn. Div, Ord Unit 

C/C 99 APO 

- 

270503 /CIV/EST 

Phnon Gogoi 

Viii Deendha Par 

P.O. Chabue 
Diet..Dibrugarh, Assara. 

APPOINTNENT LETTER 

1. 	You have been selected for employment to the 
post of Casual Labour on Daily Wages (Nerric rates) 

Ps. 40.80 per day. 

.2. 	Your employment is for the working day on which 
you are ptesent at the time of morning mustering (0800 hrs) 
and your services coxrinence frcn 02 December. 1997. 

3. 	Payment will be made in the first week of the 
following month only for the number of days you were 
actually employed in the previous month. 

49 	The employment js subject to Police Verification. 

Sd/- 
I Illegible, 

(VKSharma) 
Co]. 

Commanding Offi cer. 

/ 
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Annexure- 

RGD BY POST 

2 Ntn.Div. Ord Unit 

c/099AP0 
270503 /clv/EST. 	- 	01/Dec 970 

• Ianak Des, , 

- Viii.- Dinjan 1.nali 

X 0. Dinjan 

Dibrugarh, Assam. 

APPOINTMEN1' lETTER 

• 1. 	You have been selected for employment to the 
Post of Casual Labour On Daily wages (Nerric rates ) 
@ Rs. 40.80 Per day. 	 / 

• 	 29 	Your emplogient is for the working day on which 

you are present at the time of morning mustering 
• 	

(0800 hrs.) and your services, cOmmence from 02 December, 
1997. 

Payment will be made in the first week of the 

following monthly only for the member of days ypu were 
actually employed in the previous month. 

The employment is subject to Police Verification. 

Sd/- Illegible, 

- 	 Col. 

Commanding Officer. 

••. 0•• 

I 

/ 



V6 - 4,  

Aflnxure- I 

BY POST 

2 Mtn.Djv.Ord Unit 
'I 	

270503/C1V/ESTT. 	 C/O99pO

Ol/iec 97. 

Kaila8h Yadav 

VillaDinjan 

P.O. Dinjan 

Dibrugarh, Assam, 
4-ENT L

ETTER  

1. 

 

You hive been selected for emPloymt to the 
post of Casual Labour On Daily Wages (Nerric rates) 
@ Rso 40.80 per day. 

Your eInploynt is for the working day on which 
You are Present at the time of morning mustering (0800 hrs) and your Services commence from 02 December, 40 1997. 

Payment will be made if the first week of_ th e  
following month only for the number of days you were 
actually- employed in the previous month. 

	

4* 	he employment is subject to Police verification. 

- 	

Sd/.- Illegible, 
- 	

( \TJ( 4sharma ) 
- 	 CQA.. 

COmmanding Officer. 

-S 	A 	
- 	 S 	 •• . . 



Annexure-

P.EGD BY POST 

2 Mtn.Div. Ord Unit 

qØO 99 APO 

270503 /CIV/ESTT. 	 01 Dec'97 

Hiralal Kurmi 
Viii- 	 iakaii Bharij Gaon 

P*01 Panitola 

Dibrugarh - Asin. 

APPOINTMENT LETTER 

1 • 	You have been, selected for employment to the 

post of Casual Labour on Daily wages (Nerric rates) 
• @ Rs.40980 per day. 

Your employment is fcr the work.thg day on which 
YOU are present at the time of morning mustering (0800 hrs.) 
and your services commence from 02 December, 1997. 

Payment will be made in the first week of the 
following month only for the number of days you were 
aaympoyed in the previous month. 

The employment is subject to police verification, 

- 	 $d/-. Illegible, 

(VKSharma') 
Col  

• 	

I 	 Commanding Officer. 

\ 

S 	 r  

	

S 	 5, 

• 	 I 
-5  

- 	 - 
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Annexure-, 

 BY POST 

2 I1tn.Dv. Ord Unit 
c/c 99 APO 

270503 /CIV/B3p 	 01 Deâ .97. 

Nar Bahadur 

Viii- Dinjan 

P.O.Dinjan 

Dib rug arh, As Sam. 

APOIN1IMENr LETTER 

You have been selected for employment to the 

post of casual Labc*ar on Daily Wages C Nerric rates ) 
@ Rs. 40.80 per day. 

Your employment is for the working day on which 
YOU are present at the time of morning mustering 

(0800 hrs) and your services conullence from 02 December, 
1997 . 

30 	Payment will be made in the first week of the 
following month only for the number of days YOU Were 

• 	 actually employed in the previous month. 

4. 	The employment is subject to police Verification. 

Sd/- Illegible, 

• 	 (VKSharma) 
- 	 Col 

COmmaziling Officer. 

/ 



41 
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Anflexure- / 

REGD BY POST 
2 Itn.Div. Ord Unit 
C/O 99/ APO 

270503/CIV/EST 	 01/ Dec 97. 

1 	Deweshwar Kurzni 
:1 	 Viii- Chakali Bharia Gaon 

P.O. Pamitoja 

Dibrugarh, As sam. 	 - 

APPOINMENTLETTER 

S 

1. 	You have been selected for employment to the 
post of Casual Labour on Daily wages (Nerric rates) 
@ Rs. 40.80 per day. 

20 	You r employment is for the wor king day on which 
• You are present at the time of morning mustering (0800 hrs 

and your Services commence from 02 December 1997, 

Payment will be made in the first we&c of the 
• 	

•S 	
following month only for the number of days you were 

• 	 actually employed in the previous month. 

The employment is subject to police verification. 
S 	

/ 

I 	 Sc/-.'IUegible, 

• 	1 	 - 	(VKSharrna) 
Col 

II 	 Commanding Officer. 



-, 

Annexure- 

REGD BY POST 

2 Mtn Div. Ord Unit 

C/C 99 APO 

270503/IV/E5T 01/Dec 97. 

Tezing Das 

Viii- Dinjan Tinali 

pO• Dirijan 

V 	 Dibrugarh, Assain. 

V 	 APPOINTMENT LETTER 	V  

-' 	 1. 	You have been selected for employment to the 
post of Casual Labour on Daily wages ( Nerric rates) 	

V 

® Rs. 40.80 per day. 
V 	

2. 	Your 	empiornent is for the working day on 
Which you are present at the time of morning mustering 

(0800 bra) and your Services connence from 02 Decenber,, 
1997. 

Payment will be made in the first week of the 
V 	 following month only for the number of, days you were 

V 	
V 	

actually employed in the previous month. 
I 

The employment is subject to police verification. 

* d/- Illegible, 

( V.K.Shaz)Da ) 

ol 

commaring Officer. 

V 	
A+d 

/ 



11 

- 

H 
AnneXure- 

EGD BY POST 

2 Mtn • Div • Ord 	Unit 
dO 99 APO 

270503/CIV/EST 01/Dec197 

Jitten Ch.Sarjcar 
Viii.. Nirigaon 
PC. 4u1uk GaOn 

Dibrugarh, JSsam, 

POINLNENT LETTER 

1. 	You have been selected for employment 	to. th e  post Of Casual 	Labour oh Daily Wages ( Nerric rates) 
• @ Rs. 40.80 per day. 

2 • 	Your employment is for the working day on which 
you are present at the time of morning mustering (0800 hrs) 
and your Services commence from 02 December, 1997, 

Payment will be made in the first 	week of the 
following month only for the number .of days you were actually 
employed in the previous month. 

The employment i5 subject to Police verification, 

$d/Illegibje, 
•. 	

(vKshariva) 
Cal 

- 	 - Commanding Officer. 



Annexure- 

2 Ntn.Djv.Qrd Unit 

- 	 c/O99Apo 
270503/CIV/Est. 	 01 Dec/97. 

Shilan Dowara 

Viil.. Chetia Gaon 

P.O. Chetia Geon 
Dibzgarh, Asn. 

APPOINT14ENT LETTER 

	

1. 	You have been selected for employmt to th e  

post of Casual Labour on Daily Wages (Nerric rates ) 

@ Rs. 40.0 per day. 

	

2 • 	Your employrnert is for the working day on which 

you are present at the time of morning mustering 

(0800 hr) and your services commence from 02 December, 1997. 

3. 	Payments will be made in the first week of the 

following month only for the number of days you were 

actually employed in the previous month. 

	

40 . 	The employment is subject to police verification. 

- 	8d/- Illegible, 

(VKSharma) 

	

- 	
. 	Col 

- 	commanding Officer. 

k' 	' 



Annexu re- 

REGD BY POST 
2 )ltn. Div. Ord.Unit 
1-i/n 00 

270503 /CIV/Es 01/Dec'97 

Lok Nath Baruah 
Viii & P.O. Garpara 
Dikan 

Dibrugarh • Ass. 

APPOINThENT LETTER 

You have been selected for employznnt to the 
post of Casual Labour on Daily w;ges ( Nerric rates ) 
@ Rs. 40.80 per day. 

Your employment is for the working day on which 
YOU are present at the time of morning mustering (0800 hrs) 
and your services commence from 02 December, 1997. 

Payment will be made in the first week of the 
following month only for the number of days you were 
actually employed the previous month. 

40 	The employment is subject to police verification. 

Sd/- Illegible, 
(VKSharrna) 

- 	 Co4 

Commanding Officer. 

- 	

- 

I. 



I 	 / 

	 / 

Annexure- 

- 	 2 Ntn • Div • Ord Unit 

C/099AP0 

270503/CIV/EST 	 01/December, 97. 

Rabin Des , 

Bharadhara Village, 

P.O. Chabue 

Dibrug arh, Ass n. 

APPOINTNENTLETrR 

	

1. 	You have been selected for employm&t to the 
post of Casual Labour on Daily Wages (Nérric rates ) 
@ Rs. 40.80 per day. 

	

20 	Your employment is for the working day on which 
you are present at the time of morning mustering (0800 hrs) 

and your services cQnmence from 02 Decether,, 1997, 

	

30 	Payment 'sill be made in the first week of the, 
following month only for the number of days you were 
actually employed in the previous month. 

	

40 	The employment is subject to Police verification. 

/- Illegible, 

(VKSharma) 

Col 

Cotmanding Officer. 

,4d 	 - 
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REGD BY POST 

2 Mtri .Div .Ord Unit 
• 	 270503/CIv/EST 	 01/Dec'97 C/O 99 ?PO 

MridulDas 

Maricha village 

P.O. ciietia (thabua ) 
Dibrugarh ,Assn. 

Lill 

- 	 APPOImTMENT LETTER 

10 	You have been selected for employment to the post 

of Casual -Labour on Daily wages (Nerric rates 
 

Rs. 40.80 per day. 

/ 

2* 	your employment is for the working day on which 

YOU are present at the time of iiiOrning mustering (0800 hrs) 
and your services commence from 02 December 1  1997. 

Payment will be made in the first week of the 

following month only for the number of days y ou were 
• 	 actually employed in the previous month. 

The employment is subject to police verification, 

• 	 8d/- Illegible, 

(VK Shainia) 
Col 

Canmaning Officer. 

•.... 

-I 

M4d 

fri 
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REGD BY POST 

2 Ntn.Div.O Unit 

èio 99ipo 

270503 /CIV/EST 	 01/Dec'97. 

Kadam Phukan 
• 	 thetia Pathar 

P.O. Rangchangi 	 — 

Dibrugarli, Assam. 

APP0INTMT LETTER 

You hve been selected for employment to the post 
• 	pf casual Labour on Daily Wages (Nerricrates) @ 

. 40080 per day. 	 / 

Your ernployment4s for the working day on which-
you are present at the time Ct morning mustering 
(0800 hrg) and your services canmence from 02 December, 
1997. 

30 	Payment will be made in.- the first week of the 
following month Only for the number of days you were 
actually employed in the previous month. 

4. 	The employment is subject to Police Verification. 

Sd/- Illegible, 

V1( Sharma ) 

Commanding Off ic er. • 

•.... 

Aft± 
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al~G~D 

Unit 
- 	 C/O99cj 

270503/CV/E$p  0 1/Dec/97 

Rupam Das 

l'orjcha Gaon 

P.°.Chetja gaon 

Dibrug 	.Assam. 
/ 

AOIIWi'i' LETT 

You have been selected for employment to the 
Post of Casual Labour On Daily tages (Nerric rates) @ Rs. 40.80 per day. 

Your emPloyment is for the working day on which 
you are present at the time of morning mustering 

(0800 hrs) and your services commence from 02 Dec'97. 
r 

Payment will be made in the first week of the 
following month only f or the number of days you Were 
actually employed in the previous month. 

The employment is subject to the Police Vrification. 

- 

8d/- Illegible, 

(VlCSharma) 

Col 

Commanding Officer. 

S. 



-# 	
\ 

/ 

REGDBY POST 

2 Zltn.Djv. Ord Unit 

c/o990 

270503/IV/ES 	 01/Dec,97 

Bijoi Gogoi 

chetia Gacn 

- 	P.0.Chabua 
Dibrugrh, issam. 	- 

APPOI TN NT LE[?ER 

1, 	You have been selected for employment to the 
• 

	

	 post of Casual Labour on Daily wages (Nerric rates ) 
® PS. '40.80per day . 

20 	Your employment is for the working day on which - 
you are present at the time of morning mastering 

• 	 C 0800 hrs) and your sErvices commence from 02 Dec19si 

3. 	Payment will be made in the first week of the 

following month only for the number of days you were 
actually Ønployed in the previous month. 

• 	 40 	The employment is subject to Police verifictjo. 

	

/ 	 Sd/- Illegible, 

(VKShazma) 

col 

Commanding Officer. 

H 	 • 

H 	-• 



/ 

REGD BY POST 

2 Mtn •. Ord Unit 
- /O99AP0 

270503/cIv/EST 	 - 01/Dec.1997. 

Ranjan Saikia, 

Mguri Pulunga Gaon 

P.O. Pulunga 

• 	 Dibrugarh, Assan. 

• 	 APPOINENT LETTER 

You have been selected for eniployment'to the.. 
• 	 post of Casual Labour on Daily Wages (Nerric rates) 

• 	 @Rs. 40.80 per day. 

Your employment is for the working day on which you 
• 

	

	 are present at the time of monring mustering (0800 hrs) 

and your services commence from 02 December, 197. 

Payment Will be made in the first week of the 
following month only for the number of days you were 

actually employed in the previous month. 

40 	The employment is subject t,o police verification. 

- 

• 	 • 	Sd/- Illegible, 

• 	 VKSharma) 

- 	 col 

- Comm arding Officer. 

/ 	 S 
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REGD BY POST 

2 Mtn Div Ord Unit 

do 99iø 
• 	 270503/CIV/E 	 01/is97 

Binod Das 

Viii-. Marira Town 

P.O.thetja Gaorz 

Dibrugarh, 

'AOflT.LNENT LETTER 

1. 	You have been selected for employment to the 

post of Casual Laboir on Daily Wages (Nerric rates) 

@Rs. 40.80 Per day. 	

/ 
20 	Your employmeflt is for the working day on which 

you are present at the ti me of morning mustering 

(0800 hrs) and your services commence from 02 December, 

1997. 

2*g Payment will be made in the first week of the 
-' 

	

	following month only, f cc the ni4nber of days you were 

actually employed in the previous month. 

' The employment is subject to police VerLfication. 

- Sd/- Illegible, 

(V1(Shazna) 

Col 
- 	

- 	 Ccuimandi ng Officer. 
/ t1 

I 	 I 	 - 



ON 

REGDBYPO$T 

2 Mtn. Div • Ord • Unit 

c/9 99 APO 

270503/CIV/EST 	 01/Dec'97 

• 	 Rajiv RajkhOia 

Viii- Mudee Gaon 

P09 Bagdong C Panitoia ) 

Dibrug arh, Asn. 

/ 	 APP0IN]MENT LETTERS 
I 

• 	 1 • 	You have been selected -for empipyment to the 

post of Casual Labour on Daily Wages (Nerric rates ) 

@ Rs. 40.80 per day. 
- 

2. 	Your employment is for the working day on which 

you are present at the time of morning mustering 

(0800 hrs) and your Services commeze from 02 December, 

1997. 

1. 	Payment will be made in the first week of the 

following month only f Or the number of days  you were 

actually employed in the previous month. 

• 	4. 	The employment is subject to Police Verification. 

- 	
- 	 3d!- Illegible, 

(VKshazma) 

• 	 001 

CcT1manding Officer. 

Au 	I 

- 	 S 
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REGD BY POST 
I 	

Div.Ord Unit. 
C/C 99 APO 

270503/cIV/EST 	 01/Dec'97 

?1rnrit Tanti - 	 - 

Viil Nagi GaOn 

P.O. Dinjan 

Dibrugarh, Assam. 

APPOI NrM_N12 LE TTER  

1. 	You have been selected for empioymt to the 

post of Casual Labour on Daily wages (Nerric rates) 

@ R34 4080 per day. 

2.. 	Your emPloyment is for the working day on which you 

are present at the time of morning mustering (0800 hrs) 

and Your services ccrnence fran 02 December, 1997. 

3. 	Payment will be made in the First week of the 

folloing month only for the number of days you were 

actually employee in the SWAgUs previous month. 

40 	The employment is subject to police verification, 

S- Illegible, 

(VKSarmah) 

cèl. 

Comrnaning Officer. 

/ 



, 

REGD BY POST 
• I ;  

2 Ntn • Div • Ord unit 

C/099AP0 

270503/cIv/sT 01/Dec'97 

Binod Dhinia 

Viii- 	Bharalua GaOn 

P.O. Kharjn 

Dibrugarh, Assn. 

APPOI NTNENT LETTER 

10 	You have 	been selected for employment to the 	' 

post of Caèuai Labour on Daily Wages (Nerric rates) @ 

Rs. 40.80 per day. 

• 	 2. 	Your employment is for the working day on which 

YOU are present at the time of morning mustering 

(0800 hrs) and your services commence from 02 Dec'1997. 

3. 	Paymt will be made in the first week of the 

following month only for the number of days you were 

actually employed in the previous month. 

- 	• 	
• 	 4. 	The employment is subject to police verification. 

/ 

- Illegible, 

(VKSharma) 
r 

Col 	 - 

- 	 Commandin g Of fic er. 

- 

c - 



EGD BY P0&C 

2 Mtn Div • Ord Unit 

c/O9gApO 
270503/CIV/E 	 - 01/Dec 197 

tu1 Chetia 

ViU- Bagoritolia 

P.O. Z'Iohmora Dikom 

Dibrtarh, Assam. 

APPOIN4ENT LETTER 

• 	 1. 	You have been selected for emp1oymit to the 

ost of Casual Labour on Daily wages (Nerric rates) 

@ Rs.40,80 per day. 

Your ernplo'ment is fr the working day on which 

you are pzesent at the time of morning mustering 

(0800 hrs) and your services commence from 02 Deemb, 

1997. 

Payment will be made in the first week of the 

following monthly only for the number of d3ys you were 

actually employed in the previous mcth. 

The employment is subject to Police Verification. 

N 

8c/- Illegible. 

(VKSharma) 

co]. 

COmm and ing Of fic er. 

/ 
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Annexure- 

GOVERNMENT OF ASS11 

DEPARThENT OF LABOUR & EMPLOYMENT 

DISTRICT EMPLOYMENT EXCBANGE : DIBRUThRM: 

NO.Act/21/2001/ 1656 / Dated D.tbrugarh the 3.7.2001 

TO. 	 - 

The Commanding Officer, 

2 Ntn. Div. ORD Unit. 

C/099M'O. 
• 	

Sub; 1cruitment of Labour On daily wages 

Ref : Your Notification NO.CIV/Est dated 22 June/2001, 

We acknowledge with thanks receipt of your above 

• 	 - notification. We are taking immediate action to comply 

with your requirements. 

In this connection I would like to reqst you kindly 

to let this office know whether you will be giving any 
. 5 '  

pr•ference including age factor etc to the excasual 

labours who have worked in your depa'tment for a cons iderab e 

\Period. 

Please confirm immediately. 

Yours faithfully, 

Sd/-Illegible, 

(S.Khatun) 

Asstt. Director of thploment 

A Lbo 	 Dist. Rnployment Exchange,Dibrugrb. 

•.... 

H 
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Annexur e-IV 

To 

The Hon'ble Minister of Defence 
(Ministry of Defence-) 
New Delhi ( India ). 

Date :: 

Sub: Prayer for permanent our jobs from 
Casual Labour. 

Respected Sir, 

- 

I 

ri 

With due respect, We beg to inform you that 

we have been working as Casual Labour at 2 MOuntain 

Division Ordinance Unit C/O 99 A.P.O. (At Dinjan Contl) 

'Since 1997. After appearing proper interview, physical 

test, police verification etc, and after Obtaining all 

necessary formalities by an advertisement through the 

employment exchange, Dibrugarh (Assam), the authority 

was selected and appointed us for the jobs, in the year 

of 1997 C 2nd Dec/1997). But we are sorry to say that 

we are working as Casual Labc*irs since 1997 without any 

Medical facilities, Monthly Ration etc • from the 

concern authority. 

Moreover, from the date of joining at our jobs, 

there is no time limit for our jobs and as such we work 

any time ( without any proper Schedule of time of am 

work) by the authority. Some times we wk at Holidays and 

Sundays also, but no payment was made for the said Holidays 

and Sundays by the authority. 

Thus, we have been facing a lots of troubles afour 

jobs. so,, we request you kindly to take appropriate action 

to permanent our jobs. 

contd. 2 



* 

We, therefore, pred before your goodseif 

kindly look into the matter 	sericRlsly and to take 

appropriate action to pemanent our jobs from Casual 

labour-  for which we shall ever pray. 

'V 

Yairs faithfully, 

1 • 	Shri Tenz eng Des 

Rubul l4ait. 

Rajib RajkhOwa 

Binod .Dihingi 

Bijoy Gogoi 
• 	6. 	Binod Des 

Pispm Des 

NridulDas 

Hiteeh Gogoi 

Atul Chutia  
119 Kadam Phuk 

12. 	onik Qetia 
13, Rabin D$ 

Phunen Gogoi 

Bishnu Gogoi 
16 • Ehumar K=ar 

17. Kulendra GogOi 

189Amrit Tantj 

19. NOhan Tanti 
• 	 20. Kailash Yadav. 

JaFMangal Rt 
LOknath BOruah 
OSSOM Illegible 

-24. Apendu Das 
P.Prasad 
Sri Jiten Sarkar 

27, Sri Kanak Das 
2$. Sri Kiran GOswamj 

Sri Ranjan Saikia 
Nar Babadur 

 
•.... 

3a.... 	 0 

- 	34. Sri Hira Lal Kurmi. 

-I - 	 - 	 - 

0 
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Guahati Bench 
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IN THE CENTRAL ADMLLSRATIVE TRIBUNAL, 

GUWAHATI f3EiiCH: GUWAHATIP 

• IN THE MATTER OF: 
	 I 

O.A. No 353 of 2001 

Heera1l Rawath & Ors. 

.. Applicants 

-vs - 

Union of India & Ors. 

.Respondents 

Written statement for and on hehalf 

of Respondent Nos. 1,2,3 & 4. 

I, Cc]. R.C.Jaswal, Commanding Officer, 2 MountaIn 

Divisian. Ordnance Unit, C/c 99AP0 do hereby solemnly ,  

affirm and say as follows: 

1. 	That I am the Companding OffIcer, 2 Mountain 

Djvjj Ordnance Unit, C/a 99 APO and respondnt 

No1 4 in the case nnd as such fully acquainted with 

the facts and circurns±ancs of the case. I have 

gone through a copy of the application served on me 

and have underttood the Contents thereof, Save and 

ecept whatever is specifically adniitted in this 

written statement, the other contentions and statements 

may be deemed to have eon denid.. I am competent and 

authorised to file this written statement on behalf 

of all the respondents. 

• 2 
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A 

2. 	That at the outset I hec to give a brief 

description of the case as under: 

Thatthe 2 Mountain DivIsion Ordnance Un1H is 

responsible to provide logistic support to all the 

Units depended on it. The work load of the unit haU 

increased rianio1ds as a result of additional role 

assigned to the units in counter Insurgency operations. 

The dependent units are apread. over vast areas 

700 kgi x 700 kri) and are located in remote areas of 

upper Assai and Aruriachal Pradesh. As a result, lots 

of difficulties were being faced by the unit in pro- 

viding effective services due to shortage of manpower. 

That accordingly, a case was projected by unit. 

to Hdadquarters 2 Mountain Division, the immediate 

superior formation, to accord sanctionRat to. employ 

pori.e.rsIiabourers on daily wages on a required basis 

to tide over the additional work load of non routine 

n atu re • The form. ati on heed uarte r s h ad a cc p rd ed 

santione to :this unitfor opening of suppi 	S1ces 

imprest Account Budget Head 105(F) wef 15. Sept 97 

for eplo_yment c.ivil 	 porters for 

tz9ops 	priqrmiugt ks of non 

±a_n-atm--orrdtty wages. 

iii) 	That the employment of labours depended.on 4i 

the availability/allotment of funds under Budget Head 

. . . 3 
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105(F) to the unit from local formation Headquarters 

and additional work load of non routine nature. The 

payment to the labourers was made by the CDA at the 

end of the month. The funds under Supply & Services 

Lnprest Account (Budget Head 105F) is meant for employmerr 

of porter (làboures)/CHT/Ponnies/ferries,. 

1*) 	That the process of selection of labours on 

daily wages started on rdceipt of the sanction. The 

names of the candidates were obtained from District 

mp1oyment Exchange, Dibrugarh. A Board of offics 

was convened to assess the suitability of the candidates 

and to recommend nams for employment as labourers on 

daily wages (nerric r9t0  The board of officers 

selected the candiddates.after conducting the foJ3owing 

tests and recommended their employment on daily wages 

(Nerric rates).:. - 

(a) 100 m run 

(h) Push ups. 

(c) Weight lifting 40 kgs. 

v) 	That as per the nature of work content, these 

- 	lahourefs were employed only to perform the tasks 

of 6on routine nature which are of casual or seasonal 

Or of .intermitteiht nature like learace Of grasa to 

avoid fire rIsk during summer and also for,  monsoon 

stocking of detachments located across River Brahmaputa 

a.4 
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and River Lohit. Accordingly, they were paid for the 

actual nunber of days they were employed for at the 

kima end ofthe month out supply & Services Impress 

Account (udget Head 105 .F), lotted by the formaion 

Headquarters. 

That the resondonts have no comments to the 

statements made in paragraphs 4(1) and 4(11) of the 

application. 

That the statements made in paragraphs 4(111). 

& 4(iv) of the aplicationare admitted to be true. 

That with regard to the pare 4(v) of the 

application I beg to state that the pare 3 of the 

appointment letter number 27 0503/Civ/st dated 01 Dec 97 

clearly indicates that the payment was to be made for 

the number of days the individual was actually 	- 

employed and they Were all paid as per their attendance. 

There has never been any representation or complaint 

On that account. 

A copy of the letter dtd. 1/12/97 is annexed 	- 

hereto as Annexure- A. 

That the statements made in pata 4(vi) are 

correct, but it purey depended on the additional 

work load oi non routine nature during that period. 

. -0. 0 5 
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Since there was more work, additional lahours were 

called from the waiting list maintained for that 

Purpose. 

7, 	That the contention of the statements made in 

para 4(vii) of th applications 	x 	*gts 1s 

not true . The applicants were selected to be employed 

on dailywages ,( at Nerric rates) and payment wasto 

be made for only these days on Which they were called 

for work. Hence, the contention of rendering eenii  

continuous service without interruption is not correct 
/ 

B. 	That as regas stateme.ts made in pata 4(aii) 

the deponent states that as stated above, the unit  

dependant on 2 Mountain Division Ordnance Unit were 

deployed/redeployed in Counter Insurgency operations 

in upper Ass , 	Arunachal Pradesh. This resulted 

in 	 asdd work load which required employment of.. 

dØ4ional labours for naintenance of the trops. As 

/%;T nature of work and requirement of the work force 

some of these applicants were called for underaking 

the additiänal tasks. They were paid as per their atte-

ndenc.e for actual number of days they were physically 

employed and they 	had never lodged any complaints. 

9.. 	That the depornt be cs 	state that from 

Apr 99 to Apr 2001,the ppplicants were called for work 

only when nocessty of their employment arose. They 

/ 
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were all paid on daily wages as per the attendance 

register.As such, the contention of the applicants 

is not correct thatthe applicants worked for more 

number of days where as the attendance was marked for 

only 19 days by the nanagement otherwise the applicants 

would have certainly lodged complaints on this  lsa-

issue, which they never did. 

That with regards to para 4(Ix) of the 

application the deponent states that the applicants 

were not granted temporary status as there was no 

provision. As per adjutant General's Branch, Army 

Headquarters, New Delhi letter Number 5225/0rg 4(Civ) 

(a) dated 29 Jan 98:, granting of temporary status to 

the casual labours was a one time affair and it was 

appliceble in respect of those casual employees who ( 

were in serqice on the date of notification of the scheme 

i.e. 10 Sept 1993 arid had rendered one year of 

continuous service with 240 or 206 days'as the case 

may be on that date. Hence the conferring of temporry 

status tO the app1icats is not applicable even if 

they were employed subsequently. 

A copy of the letter dtd. 29/1/93 is annexed 

hereto as Annexure -B. 	/ 

That with regards to the pare 4(x) of the 

application the respondents begs to state that as the 

/7VV 
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regular troops were being made available for additional 

tasks, the necessity of employing the porters was not 

felt. Hence, the process of enployment of the porters 

was stopped and the applicants were not employed 

thereafter. 

/ 112 	That the statements made in paras 404 i),4(xii) 

7 	and 	4(xiii) of the application the respondents beg 

to state that the requis±ion for sponsoring of 

,6d itional persons for emp1oyent as porters/casual 

•abours by the esta3lishment of 2 Mountain Division 

Ordnance Unit was forwarded to the District Empioent 

Exchange, Dibrugarh on 22 Jn 2031. In the mean tide, 

the necessity of employing these porte7casual 

labourers was reviewed and since the necessity was 

not felt, the process was discontinued. 	-- 

That the respondent begs to state that 

during this period, the regular troops were made 

available forthe extra work, Since th5 Cornbatant 

manoower was readily available and it proved to he 

more economical to the stat,/th unit management 

decided to stop employment of the porters in future. 

That the respondents have floe Cournents to ish the 

statements made In para 4(xv) Of the applicaion. 

• • 	15 	That the contention of the applicants made 

.,Ooz  

I 	 • 
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ME 

in para 5 of the application is not correct. In 

this connection, kindly refer pare 14 above and 

Adjutant General's ranch/Org&iisajon 4(c1v)() 

dated 29 Jan 98 which clearly states that Qranting of 

tenporary status tothe casual iaours was a one time 

affair and it was applicable in respect of those 

casual dmployces who were in service on the date of 

notification of the scheme i.e. 10 Sep 1993 and had 

rendred One year of continuous service with 240 or 

206 days as the case may be on that date. Hene, 

the conferring of temporary status to the applicants 

is not applicable even if they were employed subsequently. 

16. 	That the respondents have no Comments to the 

statements made in paras 6 and 7 Of the application. 

That in view of the clarification issued on 

various issues alove, the contention of the applicants 

made in pars 8 of the application is incorrect and 

baseless and the application is liable to be dismisseth 

That, it is further brought ut that the names 

of all the applicants who worked in this unit were not 

deleted from the Employment Exchange, Dirugarh as some 

of the persons employed by the unit had Qot penanent 

jobs in the government departments. 

That the applicants are not entitled to any 

relief sought for and the application is liable to be 

d1S1SSed with costs. 	
t 

.Verjfjcjon 

I 
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Verification 

I, Col R.C. Jàswal, Commanding Officer, 2 Mountain 

Division Ordnance Unit C/o 99 APO being duly 

authorised do hereby solemnly affirm and state that 

the statements made in paragraphs 	 /4 1/6' 

of the written statements are true to my knowledge, 

those made in paragraphsç 	 /5 being 

\ matters of record are trut to my information derived 

'therefrom and the rest are my humble submissions 

before this Hon'ble Tribunal, I have not suppressed 

any material facts. 

And I sign this vefification on this 

day of November,2001 at Guwahati. 

Deponent 

'k C Jaswal) 
gal 
cmo Office; 
2 lMn tv flrtl UO 
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RLGD BY POST 

2 Jltn. Div. Cd .Unit 
C19 99 A&". 

270503/czv/gs? 	 OL/O,c 97. 

Msbu.l Mout 

Dinjan TinelL 

P.o. U1njsn 

Dibrugath, Al sell. 

INN2' Li- .Ei 

1* 	You have been selected eor 	1ojicunt Lc the 

'OSt ui CaSUal Labo,.r on Daily Wages 	Oierric rate....) 

. 40.80 per day. 

216 	Year employment is for the wcrking day 

pseat at the tin 	of MornlW &u.e taring (0803 hrs. 
yor services comamee f run •J2 Deaeuex. 19970 

30 	Yapent w.*2.l be made in the first week of the 
iolloJ4nç 	rnontb%j only for the number of days ycu were 
eCtuaUy emj4oyed  ia the 	vi. aceth. 

4. 	1h 	mp1yr1c#nt 	is subject to police verifictLoee 

p 

a 

d/ 

vK Sarm) 

aol 

C"uz*1tng Of I ic. 

... . a 

-4 
•co 	 'ci 

It 



: 	
r 

 

H 
H 	.1 

Tale : 3350 

15226/org. 4(CiV)() 	

29 Jan 98 

DJMr GE PL'',QRANC14  

I% R 1ATULND 

Grant of émpor 	Status and 	
Scheme circulated by the beptt o Pronnel and 

Trainlnç Under 
• 	 their ON No. 	

ted IOSep 93 j 
• 	

d insemiflated t 	1i thf)tflf1chon/Dt 	of Ai HO vide our note No ?l81/CLfO 	4(Civ)(a) dated 29 
oct 93. Recen€l 

while examjjg 
a •se on grant of temporary tat to c8ul emplo09 the 

DSP&T have clarified 
that the Bald 

• 	
3cheme 	a one. time aEn1r and is 	ilcablo in 

• 	
• 	OE oni thoe 	ual 	

8erve on t 
a e o t e flOtTtj0 

o t e 
nppct - 	

one  Year - 	flUOU service with 240 o 
206 days, as the 	may be oh that dan, Thus 

cOnfftrrL

an 

tm orar statu is not 	
to thoso 

24 	

In vla of the ab.ve, it i rq 	that all the under your adminhitratjvø control 
ny be •ompljance 

H 	
-• 	apprised Of thebov clrjfjcaUo 

	
• 	 y-, 

Pie 

ap 

I 	
/ 

(HP) 

- 	 - 	

- 	 - 	 - 	 - 

j 
- - 	 - 	- 	

C c 	

• 

In 

• 	 • c 	 - 	 - 	•• 
• 	 ••• 	- 	 • 	 • 	

* 
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Tribi&j 

6OEC2TI 

4W$Ai Bench 	N 

4 

IN ME CLNTRAL AzMINISTRI,VE TWj; 

WWAI BQ ; 

6,14  N 

Shx. Heer 	Rwth and Or$. 

S...... 	 _____ 

Ucjo;i of Ij ;nc Ore. 

S...... 

1!t rj4tr f - 

Rejoier to the wr.ttei sttieit of  

Res'ceits Lào.i, 2. 3 t1('. 4. 

I, 	 Jint, soi of Sy. Pijn 	flt, 

nbut 25 yerrs, resiert of .1ge Dongerciyuk, - 

P.O. 	 P;. Ch1u, 	o here1- 
soie1y 	ane, state n fO1.0w$ : 

3 	That I 4-P one of the 	ic(nt$ of this ce. 
I 	well Ac4laItee. w.th  the fct n)C cirarnstices of 
th ce. I have been thoi$ec by the other pcnt$ 

to take aU •neceE3y $te$ of this case. I have gone 
th zYi gh the wxi t ten 	t€r & t s f.l ec by the Re$jon cei t 
No.1, 2, 3 r0e. 4 anc Ufler$tooe the coatent thereof. 

rve Gnt... 5 . 

/ 
( 



 

em  
IN 

-2- 

 

-J 

Srve rIc except whatever is specLficUyittec in 

th5 wz.tten sttønent, other strteents fl!1(': contric... 

tioiriiy be eeemed to have been ceniec. 

That with regrc to the stnta1ents m ijee ii 
aragraphs 2(i), 2Ui), 2(i1i), 2(iv) I beg to state 

thnt 2 J'lountri t.vision, Or.nance Unit, i a  lemm 
estrb1iimeit p3)vicinçj 	 tic support to rU 

oncerne Units r.L thin the vest range of (700 x 700 krn 

overiflg rnote areas Of hrj - Pe. ArVUld"All. Presh. 
This rvisi on is sufferi ng 

 

J. 	ncte shortage o nn 

P°wer Li mpel.e(' them to elgage aarge number of 

car workers to pe:o 	eirient nnttre of job 

recpire for pvvitLng logistic suort to other 

estGbljirne,t 	e1c).ng O this I"lOuclt&.n Lvijo 	The 

c& labourers are engagec Lth ene QPTovr
l of Higher 

thor.tie5. these labxirers are vilin in Orce. 

They have been eicjage after cmpliciCe of ce procedire 

estaishe i thi5 regarc',, The cA,,Itr, are some of 
the cau 	burers engngec by 	2 Notiflt,-i Division 

in aco.rc'.rnce with the pxOce(jre estnbijhe1' by law. 

They are registere une!ploye?! youth having die registration 
ii the oncej:flec' emp.loyment Exthaige. On the basis Of 

the. 

N 
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the re isition Iiace by the 2t).ç D..vision, the 

kipLoyiert Excjinge ppoilsoree thLr ntje for interv.:. ew  

for the pnrpoe of the.r engAgement, All these 

Appiicnt5 hc to plify ths&.ves after passing 

thzough styict .nteri,iew of physicri fithess Ale. other 

test to estr,biish their ,b.ity to perojri the inLent 

wok reirec for .og.tic pport to .ffere.it 

estb3.ihrns,t. 

Tht s.th regare, to the strt It me J. 

Dr-rr.9rr-J)'h3(v) the 	crilts beg to state that it i5 

ppLrsit on the fce of the recorr tht the 

lpiOyees emP.I.OYee. in  2 Monitein ELvision Or'iice Depot 

re perforning peieit nture of job. It 
J. 1&.ther 

senson 	(or iflteniittnt in nrtnre. 

Thct the st:tee,it mnce in prrgrnph 5 with regrc 
to the oitit of the Order of nipointment are riitters 

of record to the effect tht the ptmt Of wage to be 
ruce for the nnmber o working ery bit in the iflttflt 

cse the picnt5 were epzive of their ie wges, 
despite larming worked more th.-n the wages prLc to thei. 
Per onnr.nce of their srk wns recorc& in the Attocnce 

Re9i ster. I t i5 &.o mertiore in prgrh 4(vii) of the 



H 
hp41-11icrat5. On thi5 record t is eviceat tmt most 

of this plicit5 workee more tmn 240 1998, 

This stt&ieat h not been c1iec by the Reonnt in 

written tteit. So, it my be pre ;ec thCt 
they workec more thrn n yenr continuously 	r such 
entIt.e( to have a temporr.xy sttus. In the yer .999, 

2000 Me. 2001 th&.r ttee.nce were not ci1y recorcec 
However from the htte1cnce Register of 1998 it is 

en thGt 1mot 11 	licrnts hnve completec'. more 
thtn 240 drys Of work in r. yerr. hccorcktigly the 
criteri 1rL (wn r Conferring te 

i1.Ln in i Defnce Force c civi after completion 

of 240 ervs of work .a in yerr is enttj..ec to mve 

tory sttus, As most Of the eployees 1mc lS!ille 
the criterion to hnve , teporrry strtus, it wr 

injimbent on the prrt of the Reonit to confer the 

same ZlIter completion of the sri per.oc'.. Bt 

Cie benefits of hviig temL)ornyytus ws lot extence 

to the np pil.'L crit. The pp1cit5 were hOpel of getting 

teipory stttus o tne 	o t1ej.r cttencnce recorce 
in the yenr 1998 ri rs such lodged no comp1rt though 
thj were not; -  id with their ctie wages on the basis of 
acth. dy 	f orkiig in the year 1999, 2000 rnd 2001. 

v) 0 0 0 xkke • 0 0 0 
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That with regrc to the strtecit r!1ce i 

prgrh 7 of the wZ.ttec1 strteieit the p.cnit5 beg 

to state that since their c'te of eigngelent they 	• 

been ontinuousiy working tLU they were.seiggec'.. 

Thnt ir.:.th regrc1 to the stntent rnc1e in 

rgrh 8 of the witte;isttt the apLicjt5 	eg 

to sthte thrt the work "lerfoyned by theM are of pernnnt 

tire. They hve been con ti.mcu sLy working i q 2 IOuitii 

ion Or'.icinnce Unit. 	iOfl -T 

service 	ctes tht th&.r services were esentinj. 

It i5 eviit forn the fact  Clint even tfter their 

ngrgit the lthoxity concernee. sent r 

to the 1loyiit Exdnnnge to s:'onor some persOns who 

cixi.lel be enggec in their puce. I 	resonse whereof the 
lssistrnt fl.rector of loyrnent Echrnge, t.str.ct 

joyrnent Exdnnge vine hi5 letter otec. 3.7. )Oj sought 

for c .ficntion whether the rp5.icnt5, registeren'. 

uniloyen youth, vouln have niy refereice 	uc'i.ng 

ge factor etc, who h'. worken in the Depthent fcr 

co;i&.e'.ernbje pe,io. 2 Mountj tzLvision Orc'.ncice Uç.t 

renner..ng &.l kinc'.ss oflogistic 	ort t't th v.oj 

orgiintion of Defence Service within n vrst terx.tozy 

of ssr 	rc'. Meg..nyt. Cse.ng nige .'.oc'. Of work, 

the 
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the Jitho.ty ocexn w..th c'ierilpy 	o their 
Hçer khority,eeice to 'erg4!ge c urber of cair 

workers s the regiirr Øpoyees 

 

J. thcr 	 shmen 

caliot perfoi rU recp..rec'. esset ln,'.. works of thi5 

esbLishret. ?5J. these fnctors c1emLy 

the otentoci of the pplicnt thrt they were eig,-ge 

1 or pe uet job of 2 

Orc'ce Unit were e Oye/reep.oye to Minter 

igercy vernt.on 	Upper hsn 

their work iO A e wc 	c re ns e el for rlit L I t ell iice of trooj 
r suoi 

 

ci-Ots were e1g.r.-ged rare not nt 	correct. 
It .s içrent on the ftce Of the reor that serv.ce of 
these 	e1ayee were essent,. for rill POses. 

Thct the st-teierit iwle in p grph 9 Of the 
wiitten stntei&t are tot&..iy iicyrct rjc1 the app.ic)ts 
•den ,*.ee. the se, The nveient th.-t from JpiU 1999 to 
2J01 the p1icnt5 were c.Uec r work only ien 

necessity of their 	loymnt irose nre tOtrUy iicorrect. 

Ii f*ct when the Responc'.ent Iithority reallsee. thrit il 

view of the long coitiitoj5 sevice Of the 	'lic -jct in 

the year 1998# n tporry stntis wa as to be conferred upon 
the aj icrints most of  th hc'. peec their work more 
th 240 drys iir, yenr. Ii Order to surcmveit the 

rovioi 
 

of benefici rule s re for enstil sployees 

the,,. . 



the 1tho,.ty concerneel elecldedto reo,rc 19 	oi 
attenbce in month Vjjo.1 911 they hc1 to roork nll the 

.nys (irLig that month. It startec from the year 1999 

cntinuec till 2 )O1. However, the aplic-it 6.el not 

lot lodge aiy &.legnton5 against this wfair 

practice as they were reasonribly --ppreheneed that their 

lodg.ncj of protest against this fair practice woult'. 

.lv:.te a depx.vat.on Of imv..ng a tporazy stat. That 

apart as it is ev.c.ent from the reord that most Of the 
applicait ompleted 240 working days they wOulc', have 

the t orazy statti.. ICQrdMg1y they decr.ded not to 

case any anOyacIce of the respondeit5 by .od.ng aly 

protest for the sake Of their interest. 

'v.ii) 	That the stateient made in paragraph 10 oi the 

wzLttei strtient are tot.y mis ce.bed and 

em. 	of tepory stnts cbes Clot depenc'. on ry 

t off date. It 4 s conte,ed that granting Of tporn 
stths to the cna, :LaJx,urers was o one time affair 

it was applicab.e in respect of those casuem-playees. who 

were in service on the date of Clot.fictj of the 

se!e to grant teporay statas. Thisconteltiol is 

abltte1y incorrect. Any caa1 øployee working in any 

establishmntof the G:vt. Of Ijj J. jc1tflg De:C-ence  
estnblihm&t is 	itec to have a tei;oraz:y StClE 01 

completion of...... 
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cortietion Of 240 6-Ye work in 	 yerr. 
Neceseuy lot CAtiOfl were issieci by the olce,nec 
Drnt of the Gvt. for the jypose of on1!errig 

tijorczy stntus • AU r&.evant zules framee,in this 

stij1tez thit in the event Of onpletion of 

240 ciys of working ii a estUsheit in 

yew, the person &cer1ec is en titlec to hGve 

toiy statis. Thi5 benefit of conferring tiorjy 

E t a tU s c;mot be rsticte e.. to 	rtiiinr grp Of 

persons who lhae Mnp.letee. 240 reqiirec 	s of work on rn 

ispicLo year. Thi5 contention in suJport of not 

)nferring tipOrjy stti.c to the 	licrjits as they 

were not in sezvi ce on 10th Steber. 1993 is bso1uteiy 

basec on no reason. 

That ciose, avei,ent of parrgraph 1. O :p the 

written strte€nt. will not are the illegr1l action of the 

reonts in not grncitingthe t8po rnr.y tti to the 

appiicnts, A 9LItY was caste on the eui1cng officer, 

2 NOunt,in Division, r1nrice Unit, care Of 99 APO to g 

confer tepory status on the picrits who coiplete 

240 days work in è year, Had it been oriferrec to the,, 

the applicnrits woulc'. not ,.,Ave beenenggeci. Structhre 

averinelt of hving reg1nr tyy>ops for aLtion work of 

the 2 Mountain Dion has rio revrice .n denying the 

t e!IO rry......, 
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torr3y status to the ppiicants. It is an estab-

1ise( ji.ncijie s Of 1w tht if an p1oyee who woike 

fo r a p erioc of 240 cle-kys in a years cnrFIot be retrenchec 

withc&it compliance of cbe pbcectre estab1ie' by 

Minimur reqiirent of sud retrenthrn&t is to afforc 

- 	 one rnonth I s notice imn e to psy reqlS- ree compen 

Nonopjan ce  of any of &id reqiireiet woui rer 

the rction Of retrendirl6it as voic. 71- i5 minimum 

sC-.te was a1 n o t omp1ie with. Or1ance Unit 

is carriec out by & pxocess Of ystetic ;ctLvities as 

be...ng carr.ec out in an 

So this et .iriet 41ou1c. be  construed as an 

Estt.ishment for the purpose of jjrotecting a worker 

as cntainecl in section 25 P of the Inçtj 	flLsitte 

Act4947. So, it is ObVOu5, that the action of the 

cicig Officer 2 Mountain Division Orciaice Jiit 

cannot be j'astified in any manner whatsoever. 

That with regard to the statient mane in xgrhs 

12, 5.3 of the wxitten statiet, the app..cants beg to 

state that in orc'er to te.ve thea the Authozity 

c-oncemed elsengngee the ap,5.ifts from their service 

othezwise they shoul.el have been oDnferrec' with the 

teriporn,y stat!s. Irnmeat&.y after their ?.sengage'ent 

the 	jJng Officer, 2 Mouitrn txLvieion, Orrnce 

Unit placed a reqiisition to the p.oymt Exchange 

ZJ:i tho ri ty....,, 

III 
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kthority for the uxpose of eiggeet o 1boi,rs 

to perfoi the jobs peri-omed by the apj1icrits. Wh 

the Assistant Director of Enilloyment xdge enqiiree.  

bixi the fate Of the qip , ic,nt, the coflcere? 1zith.ty 

(Lc lot pzoceec with further engigeieit by new recl:tt.tee. 

All these actions trnni re the obiicpe motive of the 

1uthor.ty coJce:ne, It can e.1y be S'.1 -f.erred thit 
in order to get r—*- e. 	the Obligation of onferjg 

tøporaxy sttis, the çcnnts were 	ggec 

That with regare to the stat 	t m0e in 

L)3)hS 

 

15 17 of the written @trltement o  the 
• 	 L.calt5 beg to stl!te thnt tie q"-) ."L_-" cnntS are efltit.e 

to have i teipo ra,j stats an the cofIttion of the 
• 	 Reoneit utho.ty are not at nil correct. 

That the stteits made in ragrrçh 18 to the 
effect that the eme of the 	iicants have got peInt 
job are not at all correct aric'. the ;piicnnts cenie 
the sm. 

VI Fl Ch2ON. 

I, si I.ib Mtit, son of 5r. Pliri Nant, aged about 

25 years resicent of. village £Ongerthuk, P.0 - 

P.S. Ciatur Iit.ct tb,ugazri, issam, ñD tlereby 

ecl are.. 
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ecLare and vextfy that the 	 r1ae in 

pang. 	, / 7, /9'  V 	 tire tiue to z kJ)Owlege 
flc that are me .r " V1 V((, VIM, 	

are 
tiue to my 	t)c) &t ret re humble 

before this Floi'ble Trbij, 

I beicg an au oizLEe( person ver.fy this 

Ver.Lfictjo1 on this 	cy o Decber, 2001, 

4 

lov- 

oil 


